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PROF. MADHU DANDAVATE
What about the privilege motion that
I have given?

(Interruptions)
MR. SPEAKER: No motion,
(Interruptions)
MR. SPEAKER: It cannot be allow-
ed.
(Interruptions)
MR. SPEAKER': You put questions
and he will have to reply.
(Interruptions)
MR. SPEAKER: Shri Uttam Rathod:
Calling Attention.
(Interruptions)

T WD . AWE HRA &) g,
N7 W9 (LW F FH STMA =@) AT
g fya 39 7 7 & Twafaw
qa%eq %

SHRI SATYASADHAN CHAKRA-
BORTY: (Calcutta South): We want

an adjornment motion to be discussed.
(Interruptions)
WEIN WEEL TS 1.9 § 7.9 72 8,

qQly 37 aT( &g,

MR. SPEAKER: I cannot allow an
adjournment motion. I cannot do it
according to the rules.

(Interruptions)

MR. SPEAKER: whatever it is, that

cannol e done,
(Interruptions)

MR, SPEAKER: Read the ruleg and

then come to me.
(Interruptions)

MR. SPEAKER: Calling attention.

You can come ad see me.
(Interruptions)

12.6 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported slump and glut
¢ofton market in the c-uniry

SHRI UTTAM RATHOD (Hingoli):
I call the attention of the Minister of
Coramerce of the following matter of
urgent public importance and request
that he may make a statement there-
on:

in the
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“Reported slump and glut in the
cotton market in the country due
to failure of the Government to in
crease the guaranteed price under
the Cotton Monopoloy Furchase sch-
eme in Maharashtra and disinte-
rest shown by Cotton Corporation
of India in Gujarat and Punjab to
protect the interests of cotton gro-
wers.”

SHRI RATANSINH RAJDA (Bom-
bay South): I have given a notice of
the privilage issue. (Interruptions)

MR. SPEAKER: You come and see
me.

(Interruptions)

MR. SPEAKER: You see me before

you can raise it.
(Interruptions) **

MR. SPEAKER: Nothingis going on

record. You come and see me.
(Interruptions) **

SHRI RATANSINGH RAJDA: I
have given a privilege notice.

MR. SPEAKER: I am not allowing
the orivilege motion.

(Interruptions)**

SHRI RATANSINH RAJDA: You
mus{ protect our rights......

MR, SPEAKER: You come and see
me,

(Interruptions) **

SHRI RATANSINGH RAJDA:
Primg facie it is very clear.

MR. SPEAKER: There is no prima
facie ground; absolutely nothing. You
come and see me and I will talk to
you.

(Interruptions)**

MR. SPEAKER: I am not going to
allow any privilege motion. You can
come and see me,

(Interruptions) **

SHRI RATANSINH RAJDA: What
do you propose to do with it?

MR, SPEAKER: You come and see
me,

* % (Suoypdnasaguy)

SHRI RATANSINGH RAJDA: You

have seen my privilege motion......

(Interruptions) **

**Not recorded.
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MR. SPEAKER: Nothing - goes on
record because I have instructed and
requested him to come and see me.

(Interruptions) **

MR. SPEAKER: You do not enjoy
any other special privilege than what
the general public enjoy.

(Interruptions) **

MR. SPEAKER: 1 have npt given
my consent, I am not going to allow
you to discusg it in the House.

(Interruptions) **

MR. SPEAKER: Yoy can come and
See IMme.

(Interruptions) **

SHRI RATANSINH RAJDA: May
I drow your attention....

(Interruptions) **

MR. SPEAKER: No, you can come
and see me.
(Interruptions) **
SHRI RATANSINH RAJDA: What
is the remedy for it?

MR. SPEAKER: You can come and
SeEp me.
(Interruptions) **

MR. SPEAKER: Law is equal to
vou as well as to any other cilizen
You are not going to be differentiated.

(Interruptions) **

MR. SPEAKER: Law is applicable

to a Mcmbey of Parliament as well.

(Interruptions) **

PROF. MADHU DANDAVATE
(Rajapur): When MPs’ residences
are attacked....

(Interruptions) **
MR. SPEAKER: I can discuss it
Wiq WY 1T T A7
(=a=ut) .

MR. SPEAKER: I have not given

my consent **
(Interruptions) **

PROF. MADHU DANDAVATE: In
the past, when MPs’ residences were
attacked, always the matter wag raised
in the House.. ..

(Interruptions) **

with you.
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SHRI INDRAJIT GUPTA (Basir-
hat): On my previoug occasion, when
a member of this House was assaulted
or attacked, did you say that the law
is there and you go and take resort to
it?

MR. SPEAKER: There is no ques-
tion of assault here.

(Interruptions) **

SHRI RATANSINH RAJDA: This
is worst than that,

MR, SPEAKER: I will see if there
is a question of privilege, I am here
to protect it. But if there is no ques-
tion of privilege, I cannot. That is
what I told you, you came and see me.

(Interruptions) **

SHRI RATANSINH RAJDA; You

have not admitted it?

MR. SPEAKER: You can come and
see me.
(Interruptions) **

SHRI RATANSINH RAJDA: I am
prepared Lo come and see you,
. (Interruptions) **

MR. SPEAKER: You can come and
se¢ me,
(Interruplions) **

SHRI RATANSINH RAJDA.: So,
it js under your consideration.
(Interruptions) **

MR. SPEAKER: You can come and

see me. That i what I said,
(Interruptions) **

MR. SPEAKER: . Why do you per-
sist it unnecessarily? What is there to
persist in...... ?

(Interruptions) **

MR. SPEAKER: I have not allowed
anything.

(Interruptions) **

MR. SPEAKER: He can come and
see me. You are also welcome.

_ (Interruptions)

PROF. MADHU DANDAVATE: If
it affects the discharge of the duties
of an M.P., will you say that he can go
to a court of law? (Interruptions)

MR. SPEAKER: I am not going to
discuss anything. Nothing is to be re-

**Not recorded.
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[Mr, Speaker]
corded. I am not going to discuss any-
thing regarding privilege. here.

PROF. MADUDANDAVATE: Assult
of an M.P, has been allowed in the
past. (Interruptions)

SHRI RATANSINH RAJDA: Is it
under your consideration?

MR. SPEAKER. Yes. Otherwise how
can you come and see me?

SHRI RATANSINH RAJDA: It is
under your consideration, then......

MR. SPEAKER: Yes,

DR. SUBRAMANIAM SWAMY
(Bombey North East): I am glad it is
under your consideration. (Interrup-
tions)

MR. SPEAKER: You can come
and see me,

SHRI HARIKESH BHADUR (Go-
rakhpur): What about law and order
in Delhi?

(saauTT)

T WERA : G, 719 a1 o=
FIG & | TN WG ®F F AT FQ &,
7 fagia 31 a9 FF & | 47 ©F A1
AT 7 Foe da7 w9 @ry
AT g fafae) %) fewes ot @
g1 uR o ww F@rs, o q Ay
FTZ 1

(owwaw)

AN WERD : {H UF qlq qald §
WY Iq AT IAY 80 g7 % fou
AT 748 §

Your only motive is to create arum-

pus.
(Interruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur): We take exception to
your remarks. (Interruptions)

MR. SPEAKER: Why do you say
so? When, I say. I am open t0 sugges-
tions, you are welcome to come and
talk to me.

(Interruptions)

MR. SPEAKER: Let me see. I said
.that T will gllow Call Attention, I am
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ready to admit it, But if you wan!
any more discussion you can have it
on the Home Ministry demands.

SHRI GEORGE FERNANDES: I
have to say.. (Interriuptions)

MR. SPEAKER: Yes, Mr., Minister,
(Interruptions)

DR. SUBRAMANIAM SWAMY:
You said you would call me. I have
been patiently waiting—Will you
please call me? (Interruptions) The
law of privileges has not been codi-
fied. And_so whatever you say here
is... (Interruptions)

MR. SPEAKER: You can come
and see me. You are also welcome
along with him,

DR. SUBRAMANIAM SWAMY: I
have given you a breach of privilege
motion against the ‘Onlooker’

MR. SPEAKER: You come and see
me.
(Interruptions)

MR. SPEAKER: Not allowed. Not
here.

SHRI GEORGE FERNANDES: What
about my breach of privilege motion
against the Home Minister?

MR. SPEAKER: I have seen it. I
have askeq for the facts, I have refer-
red it to them. 1 do not take much time
I just do immediately what is peeded
according t5 the rules. I gm bound
by the rules up to the point, up to the
mark, right on the thread. (Interrup-
1z0ng)

SHRI GEORGE FERNANDES: I

hope you will be able to catch the
Home Mijnister, (Interruptions)

it wem ad (fgas) @ @
fafrex damw ww &

ot e fagrdt aradat (¢ foeet)
WEAST WERd, {4 WOHT W UF

amE FT AT WSTOT | R A
TH 18 17 T @O 1 off, W
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ot oF ST ywTEdn e T A
21 (smmaw )

WA WEWET : FATT EdAT S |
WG aTd Ael FIA ad, a’maa?rl
AT FIEFIF Ar AT AN H
I I |1 AT AEAT § AT ATy
SIS i A

()

MR. SPEAKER: That-is all right

now,

SHRI SATISH AGARWAL. (Jai-
pur): You may kindly recall that
three monthg a'go, on the 10ih of De-
cember, 1981 T had submitieq a motion
of privilege againsy Mr. R. K. Karan-
jia, Shri Rajpal Singh Chaudhuri. It
is more than three months.

MR. SPEAKER: Give me two days
more.

WOA FIT HT & 57 qa9 H Figl 47 |
Y OOFT A SET AT | @Y AT
T fFrm §1 A A aw
UFT FL TR |

YA WERA : FrL wT AT
Frs Ao foar @ smw ?

WY WG oA ;. wima  fEqn
2 oA s IfF IIM A R E
A AtE AEET qAT TmE &, %
HE O, TR E )

W WgRG : A g @ g%
wd T A o FAE @
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TP g g avarg | # g e
FI QT v 5 FT0 ¥ T9 AT A A
E1La

()

were wERE ¢ gttt w1
ferigw o femaom & ARA TH
¥ AT
SHRI SATYASADHAN CHAKRA-
BARTY: That motion wag there and

you promised that it would be admit-
ted this week, (Imtzrruptions)

THE MINISTER OF STATE IN THE
Ministry of COMMERCE (SHRI1
SHIVRAJ V. PATIL): The hon. Mem-
ber.... (Interruptions)..,. Sir, the
hon, Members have raised two sepa-
rate and distinct issues. First issue
relates to the alleged slump angq glut
in the Cotton market in the country
due to the allegeq failure of the Gov=
ernment to increase the guaranteed
prices of cotton under the Cotton
Monopoly  Procuremen{ Scheme In
Maharashtra and seconq issue relates
to the alleged disinterest shown by the
Cotton Corporation of India, especial-
ly in Gujarat and Punjab to protect
the interest of the cotlon growers.

It ig incorrect to say that there is
a slum and glut in the cotton market
in the country dque to failure of the
Government ty increase the guaran-
teeq prices under the Cotton Mono-
poly Scheme of the Governmeng of
Maharashtra. As the Scheme stands
the increase or non-increase of prices
under the coiton monopoly Scheme
in Maharashtra will not affect the
availability or non-availability of
cotton outside the State of Mahara-
shtra. The two issues are quite sepa-
rate from each other.

The Cottyn Corporation of India
hag been making purchaseg as in pre-
vious years in all the cotton growing
States, where the crop has started
arriving and has purchaseq 32.01 lakh
quintalg of kapas till the 2nd of March
1982. These purchases include pur-
chaseg by the Cotton Corporation of
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[Shri Shivraj V, Patil]

Indiz of over 8.62 lakh quintels of
kapas in Punjab ang over 2.70 lakh
quintals of kapas in Gujarat The
Cotton Corporation of India hag also
purchased in addition to kapag over
19,000 fullly pressed bales from Co-
operative  Societies in the State of
- Gujarat, There is therefore no failure
on he part of Cotton Corporation of
India in making purchases of kapas
from cultivators especially in the Sta-
tes of Gujarat and Punjab. The prices
paid by the Cotton Corporation of
India to growers in these States on
an average during the current season
have been far above the support pric-
es for the relevant varies,

SHRI UTTAM RATHOD: Sir, for
the last 15 days, I had been struggling
to get this calling attention admitted.

MR. SPEAKER: Your effort; have
fructified

SHRI UTTAM RATHOD. Yes,
thank you. My original calling atten-
tion was:

“The failure of the Government
to increase the guaranteey price of
Cotton Monopoly Purchase Scheme
in Maharashtry in spite of the Com-
merce Minister’s promise on 1st
December, 1981 and the utter dis-
interest shown by CCI ipn Gujarat
ang Punjab to protect the interests
of cotton growers.”

Thig was the origina)] calling atten-
tion T haq submitted, Later yn two
days back, to accommodate the gri-
evances of other areas also, this was
framed in the present form. Fortuna-
tely or unfortunately, the Minister
has given a very technical reply It
wag on 1st December when the first
calling attention notica was given for
fixation of the guaranteed price in
Maharashtra, against which there as
ap agitation in Viderbha region. On
that occasion, the then Minister pro-
mised us:

“I can assure him that I will de-
finitely take into account the increa.
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sed cost of inputs which are rele~
vant,”

He further said,

y “T.Inlortunately last time
meeting wag mot called.”

the

Under the Monopoly Purchase Scheme
in Maharashtra, there is a Committee
which comprises of 4 members from
the Centra] Government gng 4 mem-
bers from the State Government and
about that he said, last time the meet-
ing wag not held, Ultimately he
Baid;

““The suggestion of the Maharash- -

tra Government will definitely have
to be taken intp consideration.”

The Maharashtra Government has
suggested Rs. 638 pey quintal in Maha-
rashtra. I may bring here certain

factg 10 your notice. The APC fixed -

the price of kapas for variety 320-F/
414-F/J-34 at Rs. 290 in March 1980.
Latey on, these prices were revised
and from Rs. 290 they were made Rs.

"300 in June, 1980 Subsequently, the

Government of India decided that the
price instead of Rs. 300 should be
made Rs. 304. Last year, no prices
were fixed by APC. Perhaps it was
more busy in other spheres and it
dig not find any time to fix the price
of cotton. So, the 1980-8l prices had
continued. It was on thig basis that
we hag called the attention of the
Minister, on which we got the assur-
ance from the Government that they
are going to reconsider it and very
soon, we will have an increase in the
guaranteeq price. You wil] be surpri-
sed to know that whep this Calling

-

Attention Notice was moveg here, this

year as on 27th November, 1981 the
purchase of kapas was only 2.48 lakh
quintals while it wag 6.68 lakh quin-
talg last year on the same date. After
the assurance given by the Minister,
the people in Maharashtra started
taking their cotton ¢y the purchasing
centres. This year the cotton that has
been taken tq the purchasing centres
has gone up to 57 lakh quintals while
last year on the same way, it ‘Was

!
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62.81 lakh quintals. This shows a
difference of 5.81 lakh quintals. This
year even this much increase was due
to the specific assurance given py the
Commerce Minister that they would
consider and take a decision to the
effect of jncreasing the guaranteed
price. .

After that, we met the hon. Minis-
ter on 23 December. We also approa-
ched some authorities. To that  the
Joint Secretary, Mr. Singlu, has re-
plieg that very soon they would keep
the proposal before the Committee.
I want to know whether the Com-
mittee has already met to re-consi-
der the guaranteed price of cotton in
Maharashtrg after the gspecific assur-
ance given by the hon. Commerce
Minister; if so, when?

About Punjab & Haryana, the APC
in its report for 1980-81 has said:

“In making the above recommen-
dationg it was preswmed that the
underlying cost structure will not
undergo any substantial change
during the growth period of the
cotton crop. However, since the re-
port was submitted, a major deve-
lopment that has come about is an
increase of 37.9 per cent in the pri-
ces of nitrogenous fertiliserg and of
around 50 per cent in the price of
diesel oil. Sowing operations, cover-
ing an areg of 12 lakh hectares in
the States of Punjab, Haryana and
Upper Rajasthap were, according
to the latest available information,
completed by the end of May, 1980,
In these areas only basal dose of
the fertilisers would have been
used before the fertiliser prices were
enhanced, The bulk of the fertiliser
(aroung 80 per cent) which is used
as top dressing would, thus be ap-
plied after fertiliser prices have
been raised.”

included

Al] these factors were
cotton In

while fixing the price of

¢/ Haryana and Punjab for 1981-82 sea-

gon though the basa] dose was given
before the increase in the price of
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fertiliser. About Maharashtra, i spite
of the assurance given py the Minis-
ter, no meeting was held and no in-
crease was given. Thig is our grieva-
nce.

About the slump I have say that
mills ini Maharashtra particularly
Bombay numbering 65, consume
nearly two lakh bales every month,
But the millg in Bombay have been
closed for the last almost two months.
Ang that has affected the cotton pri-
ces in the market. May I request the
Minister to allow ug to export lo.ag
staple cotton? With  hybrid seed.
more fertiliser and irrigation, people
have changed the pattern from short
staple vairety to long staple variety.
May I request the Minister to allow
us to export the cotton in order 1o do
away with thig slump? Segondly, will
he increase, as was assured by him,
the guaranteed price in Maharashtra.

SHRI SHIVRAJ V. PATIL: The
first part of the question relates to
the holding of the meeting of the
Committee in Maharashtrg State. Sec-
tion 24 (1) of the Act says that at the
commencement of every cotton sea-
son, the Cotton Co-ordination Com-
mittee, as establisheq under sub-sec-
tion (2), shall recommeng tg the
State Government the guaranteed
priceg for different varietieg of cotton,
Thig is a Committee which is working
in the State, this ig not a Committee
working under the Central Govern-
ment, There is a law for this pur-
pose, Generally, it ig expected that
the Committee woulg meet, consider
the problem and fix the price, which
would be given. The responsibility
for holding the meeting of this Com-
mittee may not be put on the should-
erg of the Central Government, Of
course, we can find out the posijtion.
They can hold the meeting of the
Committee and decide ag to what
should be the guaranteed price that
should be given.

PROF. N. G. RANGA
Hag the cOlhl‘l’littee mmet?

(Guntur):
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SHRI SHIVRAJ S. PATIL: I think
the meeting of the Committee has
not taken place. It may meet and de-
cidg what should be the price.

SHRI Y. S, MAHAJAN (Jalgaon):
Four months after the selling season
has started?

PROF. N. G. RANGA: The Central
Government can adwise the State Go-
vernment to hold a meeting of the
Committee.

SHRI SHIVRAJ S. PATIL: As far
as the secong question is concerned,
the hon, Member wants to know
whethey we woulg allow the export
of cotton to other countries, We shall
not put any restriction on the export
of cotton, if it can be exported to
other countries,

MR. SPEAKER. Not only allow,
but promote the export.

SHRI SHIVRAJ V, PATIL: If there
ijs any market outside for long staple
cotton, we woulg certainly allow it.
We have been allowing the export of
cotton in the past, as the following
figpures wil] show. Wg will not rest-
tict the export of long staple cotlon.
The following are thee figures of ex-
port:

1976 77 0-20 Lakhbates

1978 =79 .- 1-4 "

1979—80 e 1,4 - -
1980 --81 . 6.97 »
1981 —82 . 2.08 ,, »

If cotton is there and it can bhe e¢x-
porteq we shal] have no objection to
itg export.

PROF. MADHU DANDAVATE
(Rajapur): The observation of the
Hon. Speaker is, not only allow the
export but promote export.

SHRI SHIVRAJ S. PATIL: That i3
our responsibility, and we are not
shirking it. We shall certainly try to
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find put where there js a market for
it and we would try 1o see that the
exportable quantity of cotton is ex-
poried. We are not shirking it. I was
just answering the question that was
put. The question was whether we
are going to allow the export. I caid
that we havea-already allowed it and
that this time also we are not going
to take any cbjection to it. That does
not mean that I am shirking the res-
ponsibility for promoting export of
cotton.

MR. SPEAKER: Shri Shantubhai

Patel.

SHRI UTTAM RATHOD: What 1
could follow from the answer of the
hon. Minister is that we have to ap-
proach the Siate Government for the
meeting. . .

MR. SPEAKER; I have calleg Shri
Shantubhai Patel.

SHRI UTTAM RATHOD. Sir. 1 am
entitled 1, twyp questions.

MR. SPEAKER: No: gnly one,

ST argwT  q@w  (AravEar)
MY Hglad, ﬁma‘ra%meﬂ’

Go dto o ¥ St fewdw A
9 Ig A A WX QY AT
T AL U WRR UATSN A
FT S FW fFar s SRy ar
g W fFar o d 0w ¥ oW
FAE FT IATET FAT g, A A
frft 3 ¥ %t § AfwT W who
ATk ¥ WY auer fFar & az agt
qTUFFET 7 FES £\ TH FY WX
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feal & feamy ot & &7 9@ &
A sarer avar & d@ro dro wro
¥ gaar & 1 AW X W FEA FT
JARA AT § qg FAT 80 I
I AT § Jafs [ FT FIHWA
FAT 75~76 AT q6@ & | FACAQ

g & AT § ug wET ARAT §
fF gae ami § &7 @ & foq <
ghT 8, IW W qEE e ®
T AT W) Fgr X W F WA
I & av oY §, 7z FamT A1fEe
WOT H ST FEA giav 8, 98 agd
A=SI gAY g HI FEMACT HIT
ok @y frar #T qaqd ¥ Fqq
20 @ TSY FEA & AT 8 |
T4 ¥ ¥ 10 AN TSQY AT g T
¥ o g= @ fasm /d & @r g
AT A Famr g f& ds "o ;o
¥ 17 gIR azq FwEAfzy qETE-
A7 § g § AR FT AT FT
2 @rg FdrzA fAar & 1 AT FEAT
7z & fF 2 @r@ Fffz7 F @ A9
1 Arg w5 FET § WL W AV
7 77 d571 & 1 afta dur frizg
3 & & #o @ Ao welt &
Ter WIRZ { OWT W AT {
SOTET deq 39 A AALA =ifE, 4
g fEwel A TIY IIUIT KO WA
Zra faar

6

o7 gy 2 % oarT @z Fam
g A F, WITAF INIU F OIA
gg T g, faswar F I o3z 9x §
ok feaid F 7 T3 A7 F AR
fFaml & ST § WA iy WA
qEIAT & A AZA SAMEN IT AT
zafar qag fEga &1 I7 F IANMZA
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fag aaftSt faoct & 1 feeel at

T IR §, S FT 99 FT qrfow

e faw, 3@ & fau 99 7 g=E
TfgT 1| WX

%% g9 94
gggﬁﬁﬁg
%ﬁﬂig
a3
g
§
:

3

+d

33
3
:
3
4

=it fevaow dte wifewt : newe wRYET
g S FIH AT A@T § (A
H, ag fa® d@vo o AEo #F T
T T @qqr Fqrar g1 Ao o
Ao FT FH a1 48 & & 97 I
q FIAH H FAT T F AT B
AR 3@ 7 g wmar g fF e
FT SARAFE et & oo ag
AT J8 wer g, ar 98 I
A0 FT IT F GUGT § HRUF
W T WIT @H F BT FET
Ao o Ao T TH F AT
¥ FIT A AT & W & | F@r
93 S FAEAET TETEN § AR
ST FAMAET HEAT §, IT W[
U T W @ W
WEF AR A g oAm § FON
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[ fozas @e aifew)

FNE AT § WX W THIT 0F
WY 9T WIT T | OgAA 2@ @
ff o & w1 AW FT WE
2 AT fuiaw que wew g, 99 W
QWA ¥ 9aT 99T § F o W
fafiaer w9 mTg ¥ a@ w
SqRT § |

R wWRAmE wo wwa (-

gmMT) : TET A T 1 w4 wmw A
w@WIT A¥ EE ... (sumgw). ..

ft ferwr dto afew: § W ¥

AT E | AT F FET HHYL Y qUE
R G 1 S

MR. SPEAKER: That is the floor
price, that is not the support price
N fraae o wifew : @@ 453

W ARG RA AR L ], a1
467 TIX ¥ AFT 527 WA G GE 2
fafae &t W@ 387 ot ¥R @7 W

g3 gf 8 529 ¥ 559 WT aF |
T T o Mo—2 F¥ qUT W=

a7 fafrew sew 339 wU & AR Tl

R AT g8 & 448 WU A 468 T
aw |

T MATE AT YL : HTT T

I JATLY | TE AT T TF AL TEH
T 1A qAT R & |

WSS AEYE A
ot ferroor Wto ofew @ R war

TR g R G we § 9
SFRHE | PRNETFTE, ... |
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- AWMU I F IR W AE 19 3AF

TR g T AT T FF 867 § |

# F&T o1 @ 91 &F w8t A1
g faeer e | TodVodfle ¥
aeE & S wrew ffww A 0f @, 99
wfaw qTE" & | @o o ATEo AT ATE
¥ off T 99 @ & | W AW
AN o @Y & a7 o o Mo T AT
FA §, I qg T LA FAT | ATSHA
e A9 7 @A F fAau SEh F7H
TS ATCT | FIG AT A7 W@ g A7
T TATRT A FT €@ I AT

are § o FEW II1C G |

TER A Afa 2 F s F W
g R ¥ e g wifgd 59
JATET FIA JT, FIST a1 a1 W17
FIeT qgA arer, fFfy o g7 v |
T3 | 99 foi ¥ & Faer A8 F=mar
waT, afew qEER AR 2EEW OF
NRRIT WY F9ST G AT & 1 55
wfawma qataw A dveam & wEAAq
Fqgr FAqr F Aiv 45 wiama
gfawe fasl & uer sawm@T ST E !
IR AT =8t Fwa faesr Sifgr #WiR
AT FIE TS FLT & ITH0 A 3%
AT 9T FIST STAeH gAT A1f@w |
T g9 qIal F AT H @ T AT
% wa fafeea F 1 a% 0 AT § o
T T G JGT F AW T @& T
&1 TF WHTC &7 FEge Afaaq gr g
AT Y THATT g TFaT 3 |
T ot o Gl (TEEER)
Frg o el 7 Zza™ A a9g ¥ FOH
e MR & 99 9% AW FETA
& XN aF 9% foufa § g 7 @
THFAT | WYET ar @A feqeed (g
1fge, ¥ sam fF s A & || A
qT W@ E T

wer W1Rd A% §, «w9q g
ot a1 q 1 (3UAd)
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Y s glm T (ewErer) : wed
qgiqd, #§ qAAE gdY St ¥ SEAar
T g 6 o a9 oo feqar s
AR FIA FT HAHT g WX ITH &
faaT som @A &1 98w & S A
HYo 5o § fafema fvar & 1 faoy a9
¥ 20 wfawa o IQEA FT AT
Ho Ho WEo ¥ AT 9T WX ¥q
yrEae faew ¥ deT av |

4 Wﬁ%fﬁ?ﬁo o Ao HHE
7 39 quT qguar 2, faw wAa aga
T AE A g AR wEae fiew

. A95 J[AFT FIT @A A & /T PR

A FT TG A 7 @ Ja0 2
'Fﬂ'ﬂﬁlﬁ'o %ﬁ'o ﬂﬁomﬁl
THF FTW Yo iﬂ'o!‘l‘lﬁa?ﬁ' T
TIET JSHT 93O & 1 1977-78
FA9 ¢ g FAT FT 9T Ho Hlo
#qEo ¥ gAT, 1978-79 ¥ AW FUT
T §HT AT 1979-80 ¥ g FU
FT | 9% gAq 99 § TAE g T
TF & THo o AT AT G & | FAT T
ITE FT T I8 T1 & o awa o< dio
\ﬁomﬁomﬁr{ﬁ?ﬁm%?

fafier Tt & oa Fw A AfuF
ATEF 81 T8 & | T q97 "o #o Ao
% & g AT Wr g | 1 fqqdy

- HTH g 39 fgaTa ¥, TURIe & fgaa

&ﬁoﬁoﬂﬁo%wm?ﬁ'ﬂﬁc‘x
¢ fafa=r Teat & 7 Fuv Sgt w37 Aow
¥ §ex § agi uAT sHEEEFa< g 6
ATHS WIS Ft o7 §F ! fower aw
F® oAl 7 gATT faar or fF Ariee
TR &1 fgaT w4 F fao
TR T T g & e AR o 4o

WMo TW WA A A gArd Wem

Fwam ! fafwws ool & ot oy fraae
HTE I AW F IF q4qF F7 AT
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Teh E2FIT fraqq #T 7 amr Iae
TTSAT FT FG AgEAT A g 7

L1 O -1 Em'%oﬁm'm gL
FET 2 IT ARG B EMRA  FEA
# g Far g fmer @ 0w oac
T AR T FE A | TR ©:
W & T1F R farer feam sar &
¥ ST SEa g ogrew o o
TRHTAST ®lo @Yo WTEo % qI¥ & WX
JAFT UASNAT F faw, Iy A
FY WA T TG T H AT Hrodto
Ao FAT FgW I AT &I 8 7

FG UST TR A WETCWZ T2
AR SIREHE SR F AR
9T AU AT oA H  JIFqHe T
wd &0 * fau A o Twa as
4§ e agar § f5 9 #l-a F
9 & 91 39 989 ¥ AT #7 FI9
gomar g 7

TATT & AFAT qow g
qTE I Wit 8 fF SHET waeard aRe
FY TATOT AT ST | ATfRe &Y @ ot
IR FT AT | F St wrgar g
THgqiE 1 fEae &1 FH0E FE@ OF
fau, vwAE g #t 9 F@ F fAg
HITF FeAT9d ¥ F7T FIH IoMAT 8 7

st frgaw o aifew o g
¥ ga% ¥ #v wfawqr qamT g fF dro
H}oﬁoﬂwmaﬁaﬁm'
Wrﬁlﬁ’l’oaﬁ‘oﬂﬁ}%ﬂm%l@
ST FATH TUET FIG & 3601 AT A=
frat =fgw ag ow a9 F A9 T
st AIfEd, a8 @A IR A O
HIT ZAR ST G gt § FIM FY
rual § ®T ST wwT g9 0w @
qEAT , 98 7 g, qg G IgHT FIH
g | g gwaqT fo fae &o @Yo W E1-
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FqG FT GO F@T § TET T ¢ |
AETAE T AR AT AAGAT & g |
TEt A1 BIAT § Fmafer  dAEdT
Y q2 GUGAT & | TAL AT F HAT A
| gt FrfE EEas § Ay A7
¥ oaga o & I W I T A
FITE F @AE gl & | TarT F R A
St wengfes FEEAT § IR TS
¥ W § @Odr Y ¥ | STEEE W@
ST FaT ¥ 9 0 € 99 7 uF famy
FFT X FIF A AT AT FpASfET
grargarer | T . ...

st gAM VA FAfea qrar-
2V I WEIRTS; T NIFATTHT THA |
fedg g | u& & AT RETAsT F4Q3
& HIT ga4 [IT 9(F 9L G @3 T F L
FIH FEAT 3 | Q91 F AT £T CF A9
WTE g9 & 7

sit fervrs @Yy qifes . F¥fasq
ogT % & T3 S § w07 AN 090
FTE 7S GIAT Z &1 gH AT § | AT €34
aam ¢ f& enfad o 2 1 IHH0 FRA
Ty ? WT ATT FA G AN 2 HITEA
gareT § HIT @y § ar 31 @A &
g g qET oY ZAT 930 § ;IT FFIIEr
WY 3T qTAT | T 0 e &, 99 4T
gw @ &, TfAh g am|s g1y § )
ag WHfaew qgr IX FATAT TAT & |

FD TEI 9T 300, 400 FIF 3
¥ 9 W TR AT F
wgt ST gIaT 2, SArar 9y fAHeAy E,
e gH § fra we g 5 Fiza  afry
ok 3feqr 99 F77q @dzv & 97
ST & &Y R 2 AR TZF T AM(ET,
T HTHS FT I 9T KT T30 2,
T EAACH & T § A0 WIRT F
FIE FET TG &, ATHE A7 T FATGAT AGL
2 #rs A%frsT TA0AN T AT F0A
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&, a1 75 A fera grr & 1 A1 4o o
> F T g sy 737 a 5y
WIT # wET ? S0 AT FT A0
AT FSPT I F I F37 9T @§
g Ar g, T3 AT IFTATIE

F qrd wIq7€3E TTARS F T 6
A3l SIAAC AN, WA TF HIAT
Tdr & | FSEI T ¥ 97 ATHET &, 9379
g STer ded fasia g3y § wiagr ¥
FUAFLAFTS 1S TI H A F40q
qr5Z A1 & | g7 3T § frAar 7@ &
fF  ag &rq ardz q3d r AT
qiHhe AN I fTeA030 AT €5 TITRE
N OALE IT W FT A AR
TIAN TUKTATAAT AT AT, TIA
TIEAT A7 A TR TT g7 Ff3T, 3T 9
TFLT FLATAMET, ATLIZAZIAIZAH
FIEETLATTAAT N7 FAA HIIT T AFAT
FIAIFI AN TCAAITEANCET AT
HIT R | T3 T4 09T FTIEAC R,
TA TCIT AT &)

TN AT FIA AT § AIRCCAT F
1L H, § qif 7L FIT T AZ[ A6(
I Ft 3ALH A% F T IO, IT &
fsZew w7 o 59 a7 A F

ATT FIAT A AT AT B,
TIART & L& & FAML T AT T3
Ar§ &, S wErwer § FATA A1
#z efrg &, 99 TR & FLAT FEL v
73 waaAr Fifgh | ItArel ag agad
T3 ERIT §, AIC TZ G 1§ AT
&, IT qT Y 337 35 fadsAr g
HAT T TA ERIAIL X ¥ AR
1A T FY FIOAT FLT T TZ S|
Y ZZ JEAM
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g # A wANfARE @
%, a4 ux qar dafq &, fras
IIAE & WAL FT Fraar fawar 0S¥
W 7 fFa7 977 §, 9 AT 9K FI09
frar v &1 98 F99 I ¥ a9
A ST g, AT F AT AT AT
qqr wTwW @t faw ¥ ar ag dar
ST F qIF AGF W@AT T | HEWA
AW (97 KA 7797 =18 A A1IT-
qragr e X @ AT & ) AT
FT Y TATHT § g T FT LT AL HT
qEg F o & | AR g e §
g § U5 UF fodea & 40 80 &
125 €99 qF Svg aTa & AT IR qIaw
frmd | TR g9 wET W OET e
wE FT & fF 719 5@ F97 a3 9 v
ag SH T UG ¥ AT aFdr g A 99
qT ST wrgE fadar & 98 | = 8
FHAT 3 | TH T HT TATT 4 [0 T8
g dafrsH gAT v g | 9un fan
®T THHE F 19 GF 1 sqaedT S
ARG FAA AT TE@ 2 | a8 AT
=TS § | FIE AT qTAA 1T 2 a1 AT
wifeq I TERT B T @Y OB,
AfFT T@T F AT AR TR WRAT
fear 5 Sad FrwaER,  faadd,
REUA AT qIETEH HAY FT AR
arm # EEeT A @war g o sy
@ T AE g WY

ST TR 1o ALRIT (TA) ¢
AT AH T hegw ¥ fafy &
ar § Firer £ AT A g, g S
T Tg qATA IIAT B, THH I12 F HaAv
SY T FIAT AT &, Fg WY FTT |

SHRI R. s, SPARROW (Jullundur):
Mr. speaker, Sir, T have gone through
ihe reply and the answers that have
been given by the hon. Minister. As
I assess, his replies are happily half-
correct only, The subject of course,
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is complicated and difficult. Never
the less, the replies need to be aUg~
=ented further. Let us see what I can
bring out further by way of my con-
tribution.

WAy "apeg ¢ frIadT § g

-

FURT 2 a1 7@y 7
(I nterrup tions)

SHRI R, S. SPARROW: As a pre-
amble to the question in hand, I woulg
like to bring two observations before
this qugust House,

The cost of production of 5 spindle
has gone up by 5 per cent.. (Interrup-
tions) ..when compared with last
year’s cost of production, gs has al-
ready been noticed by many. But the
price per kandy hag gone down by
Rs. 800 to Rs. 1,000/- resulting in an
unprecedented loss to the poor far-
mer.

On the one hand, the orices of in-
puts like fertilisers, irrigation, power,
inseclicides, improved seeds, imple-
ments and labour eilc. has gine up
very hiffh {a the tune of about 40 per
cent, thus raising {he cost of produc-
tion of cloth and paradoxically
enough, on the other hand, the prices
of ¢otton are at a very Jow ebb.

But the price of cloth woulg never
come down at all !

On the contrary the Textil~ Corpo-
ration has 'ﬂwaw. been nressing for
50 per cent ‘rise in controlled cloth.

The cloth mills also increasz the

price of cloth every year.

We have now, therefore, to cee what
ic the crux of the situation and
where the shoe really pinches,

T want to bring a few fzet so to your
kind attention, The pricing and dis.
posaj equation hetween the cotton
grower, the middleman the Cotton
Corporation of India, the manufac-
turer, the exporter and the Govern-
ment, does not work ecorracily or
smoothly, as experience hag shown
over the last 35 years from indepen-
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dence. This is where the shoe is
pinching deep and it is soring.

The poor, smal]l ang marginal farm-
er invariably ang always sustains eco=
nomic loss. The poor farmer  irri-
gates his fields through cold and dark
nights, facing the risk of snake.-bites
and othey allied hardships while
working on the farm, along with hie
poor family memberg and hig fellow
labourers.

I may also point out about collecl-
tion of cotton buds. Each single
cotton bud is to be collected Ly the
hand of the poor farmer’s wife or
by each working hand. If you work
out and calculate the buds produced
per acre, they would run into millions,
What  terriblé  difficulties the poor
farmer goes through, putting in
hard labour day and night, eating
less in hig effortg to collect the buds
and to make them intgy some kind of
a dump of cotton!

Not only that. The small poor
farmer takeg his proceeq to the Mandi
and stackg it there, He hag to keep
a watch over it, It can be pilfered
also. There is the danger of its get-
ting destroyed through weathering
also. But what can the poor farmer
do? It ig a pity that he ig always
up the gum tree and, therefore, he
can neither take his proceed back nor
put forward because of the reason
that everything would not be work-
ing harmoniously at all. Ag I said,

the small poor farmer ig at the wrong
end of the stick,

I would like, therefore, to ask ap-
ropos of what. I have said three ques-
tions for the Hon, Minister very kind-
ly to reply,

The first question iy what practieal
ste.pa and what concrete plang are
being taken in hang by the Govern-
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ment to bridge this perennial econo-
mic imbalance and the losg suffered
by the poor gsmall and marginal
kisan?

The second question is on the pur-
chases by the Cotton Corporation of
India in Punjab which are very neg-
ligible when compared to the last
vear. Hag the Cotton Corporation of
India become a monopoly of one man
who hag been at the helm of affairs
for years now? How about the bungl-
ing in the Cotton Corporation of In-
dia? Can the Hon. Minister very
kindly institute some kind of a probe
into this?

The third question is about the
strike in the cotton mills in Bombay
and its influence on cotton prices,
Coulg the Hon., Minister very kindly
enlighten ug on that also?

The Minister’s assurance may please
be given on all these. I hope he
will clarify all these,

SHRI SHIVRAJ V. PATIL:; You
are very well aware that the present
Government values the contribution
made by the farmers in the growth of
our economy. We do realise it and
we salute them; they have done a
lot for our country. But the question
is not a looking at one gide alone. As
a Government we have to consider all
the aspectg anq if all the aspects are
not kept in view and decisions are
taken, the very same decisiong may
hurt those for whom the decisions are
taken, For instance, if the cotton
prices are increased beyond a certain
reasonable limit...

PROF, N, G. RANGA. They have
not been increased,

SHRI SHIVRAJ V. PATIL: ....
what happeng is the question. Perhaps
the yarn cost also will go up. The
handloom weavers may not be able
to purchase the yarn and may not
be able to produce cloth, The power-
loom weavers also may get affected,
The millg also may get affected and
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when there ig no demang for cotton,
the next year, the cotton priceg will
fall, This has to be kept in mind,
1t is true that the farmers who are
toiling in the fields should get re-
munerative prices, and we have a
mechanism today to give them remu-
nerative prices. Those pricess may
not be the best prices given to them,
but they are the prices which can be
given in the circumstanceg ang which
can be called ag remunerative prices
in the circumstanceg to the farmers.
If we except too much, then that it-
self will knock the bottom out of the
demand also.

12.57 hrs.

[SHrRr CHANDRAJIT YADAV in the
Chair].

It would create difficulties and pro-
bably we not be able to sustain the
mechanism which has been created
for giving remunerative prices, This
hag to be borne in mind. As a Gov-
ernment we salute the farmers, but
we have the responsibility to protect
the powerloom weavers, the handloom:
weavers, the NTC, the industry and
also the interestg of thoge who produce
the cloth........

SHRI GEORGE FERNANDES: You
are offering only a salute! They want
a fair price.

SHRI SHIVRAJ V., PATIL. My
learneq friend on the other side says,
‘Give them remunerative prices’, May
I remind him that the agricultural
prices had gone down exact'y when
they were in vower and they were
not able to give them good prices at
that time. (Interruptions) Therefore
it is not for him to shed crocodile
iears......

SHRI GEORGE FERNANDES: That
ig why we are here, You have been
put thereto rectify what we coulq not
correct. You do it. What ig the use
of saying that we could not do? Why
then are you there? Thig is not an
answer,

st we fgt AR (7
faeeY) « E99 SuR T 38 fem @ o
TET T AT I7g T WA H A Y wwip
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ot frecrer @to aifew : Ww ag
w3t el s i ge e @ gw
TR FCR@E | A IWT AET ARG
T H1T YU W7 @Y |

The hon, Member wanted to know
as to what was the mechanism, This
is a point which has to be considered
by us, Having created the machaniem,
we should not burden that mechanism
so much that it will collapse, it will
crack down. That kind of thing
should not be there, We chall have
to understand as to how much that
mechanism: can be useful to us, how
much that mechanism ghould be
burdened. If that kind of thing is not
kept in mind, ig not borne in mind,
then the mechanism itself gets shatter.
ed, gets broken. We do have a
mechanism. Ag far ag cotton ig con-
cerned, we do have the Cotton Corpo-
ration of India.

13 hrs,

Once the minimum priceg are fixed,
it becomeg the responsibility of the
Cotton Corporation of India to see
that the prices do not go down. Now
we have statistics with ug to give to
the Members and there is no time
available to me—of how much work
ig done to gupport the farmer. When
there is a glut, when there ig a slump,
then we enter the market and pur-
chase the thing ang we maintain the
prices and gee that remunerative pric-
es are available to them. It is not
with respect to cotton alone; with res-
pect to other agricultural produces
also the same thing ig done, So, Sir,
the mechanism iy there, But if it
is necessary to strengthen thig mech-
anism in any other fashion, we would
certainly like to look at it also, If the
hon, Member has any idea ag to the
mechanism, which can be created
for thig purpose, he woulg be wel-
come to give it to us. We will look
at it ang we also are looking at it.

Ag far ag the second question is
concerned, I would not like to answer
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that question. Here this is some-
thing about which 1 have not collect-
ed the information—about the work-
ing of the officers, etc. Neither I would
like to say anything against them
nor woulg I like to say that what is
stated by the hon, Member is not cor-
rect. I can form an opinion and teil
you only after examining the issue
thoroughly. So, I would not like to
say anything on that point. '

Ag far ag the strike in the Mills
in Bombay is concerned thig is ex-
actly what we have been alraid of.
A situation ig created, the world is
going through a recession in cotton
ang specially, the textile ig suffering,
It is exactly at thig time there i3 a
strike in the Bombay mills, Those
ho have given the call for the strike
would please realise that this ijs not
in the interests of the workeir *hr -
selves. . .

AN HON MEMBER: Corre .,

SHRI SHIVRAJ V_, PATIL: If the
millg are not able to sustain them-
selves, is not going to be ultimately
in their interest, It ig not at'all in
the interestg of the farmers. Why
have they given a call for a gstrike
when, there is no demand {or cotton?
If, according to you the priceg are
going down ang there is no demand
for cotton, then thig is a wrong time
to give a call for a strike. And I
would appeal to all the workers who
have done an excellent job for the
development of our economy...

SHRI GEORGE FERNANDES: Thank
you,

SHRI SHIVRAJ V. PATIL: ...to

realise the world situation, to realise
the situation ¢f textiles and to realise
that thig is not in their interests. It
is not in the interests of their broth-
ers Who are toiling in the fields to
Eo on a strike and bring the produc-
tion to a atop. I would appeal to
them to come back to work. I would
appeal to them to start production. I
would appeal {o them that bhaving
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starteq the production now, if there
are any problems, it hag always been
the policy of the Government to look
into them. But this is not an asurance
I am giving. I am just explaining the
stand, the Government has always
been taking that if there are any pro-
blems, at a.l times the Government
will give attention to those problems
and the Government will try to solve
them.

I would like to apeal {o them. Don't
stand on prestige. Don't be miszuided,
please come back to work and help
your farmer brothers and help pro-
duction in the factory.

When we are trying to create some-
thing, when we are irying to produce
something, there is a stand taken by
some of our friends to stop the pro-
duction. ..

MR. CHAIRMAN:
been made,

That poiat has

SHRI SHIVRAJ V. PATIL: My ap-
peal to them is that they should conme
back to work...

SHRI GEORGE FERNANDES: What
is the use of his appealing? He must
tell us whether he is taking any ini-
tiative to bring about a settlemeni of
the strike.

MR. CHAIRMAN: At least that ¢ues-
tion does not relate to him. ."ust be-
cause it was mentioned, he is inswer-
ing.

SHRI GEORGE FERNANDES: }le is
the employing Ministry and the miils
are under his jurisdiction. The coun-
try is losing production of textiles
worth three and a half crores of
rupees a day. .

SOME HON. MEMBERS: 1t is be-
cause of you.

SHRI SHIVRAJ V. PATIL: Let me
elaborate on that... :

SHRI GEORGE FERNANDES: What
is the use of your appéal? Your ap-
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peal in the last 60 days of the strike
has not brought in any resulls. So
please take an initiative to bring about
a settlement,

SHRI SHIVRAJ V. PATIL: I would
like to humbly submit that the phiio-
sophy and the policy followed by the
Congress Party and the Government
is to produce more to bring down the
prices . .

SHRI MADHAVRAO SCINDIA (Gu~
na): Sir, on a point of clarification.
Are we all allowed to partlicipate in
the call attenfion?

MR. CHAIRMAN: Actually only
those members whose names ure there
in the list are allowed. It is very clear.

SHRI MADHAVRAQ SCINDIA: Mr.
Fernandes is not there.

SHRI GEORGE FERNANDES: I am
only helping the Minister.

MR. CHAIRMAN: The rule is clear.
I think the Minister will also limit
himself. All of you may please sit
down. Now, the Minister.

SHRI SHIVRAJ V. PATIL: You
leave it to me, Sir, I was trying to say
that we here, on this side, belicve in
production and in distribution in a
‘just manner.

Now, the people silting on the other
side should help us on that. They
should not obstruct the production by
giving a call for the nation landh,
State bandh and all that. It Joes not
help anybody. It will not also heiwp

~you. Please don't go by a misunder-
standing. That does not help you.
(Interruptions)

-

As far as the strike is concerncd, I
am thankfu] to the Gereral who rais-
ed this issue and I am giving an ap-
peal to the workers to come back to
their job.

SHRI P. RAJAGOPAL NAIDU
(ChittoorY: Mr. -Chairman, Sir, .I beg
go differ from the hon. Minister re-
garding fixation of the prite. - J have
understood his answer like this.
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The Government is not, probably,
prepared to give remunerative prices
to the agriculturists. He said that all
factors have to be taken into consi-
deration while fixing the price. What
we want ig a remunerative price for
the agriculturists. As regards fixation
of prices, the Agricultural Prices Com-
mission has been given the cuthority.
But they fix the prices at the base-year
By that they have done much harm
to the agriculturists by fixing a lower
price after taking into consideration
the increase in the price of ine out-
puts. When the base price itself is
lowﬁ how can the peasants get a just
price? That is my question. Taere-
fore, I say that the base vrice itself
should ke modified and that the Gov-
ernment should guarantee that they
get the remunerative price at the base-
price. That is our request. My next
point is this. The Government has
assured the agriculturists that the
price will be fixed up before the sow-
ing season, It is only the agricultur-
ists who should be able to make up
their minds as to how much acreage
they will have to sow for y particular
crop. They are not doing that now.
One of my {riends here has said that
last year, for the cotlon, the price was
not fixed. That was because tne Agri-
cultural Prices Commission had not
got the necessary staff. But, still, so
many commodities are being adderd up.
They have to fix the prices ior these
commodities within the time allowed.
It will not be possible for ‘hem 1o do
that unless their staff is increased.
Their staff requires to be strenzthen-
ed. The priceg for all the commodities
which have been entrusted to themr
have to be declared every year. Then,
only the agriculturists will he Lenefit~
ed..

Let us take for instance the Cot'on
Corporation of India. I want to say
that the responsibility given to them
i not advantageous is so far as the
agriculturists are concerned. This Cor.
peration must be a competitor to the
traders, That is not the position now.
The traders have been able tp have
all the stocks at the lower rate, It i3
only after that, they come to {he Cor-
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poration. Therefore, the agriculturists
.are the losers in so far as fixation of
prices for most of the commodities is
concerned. What I wanf is that in all
‘these = commodity  corporation, it
should be seen that they are also in
the market always so that they com-
pete with the traders in the market
and at no time the price falls below
the price declared by the Agricultuial
Prices Commision or the Government.

There must be a permanent siruc-
ture for the Coton Corporation or any
other Corporation. Unless there is
permanent structure it is net possible
for them to buy other commodity at
various places, In Andhra Pradesh
also the purchases are not rufficient
and, as such the number of purchase
centres should be increased. The
Minisler has also said that infra-siruc-
ture facilities are not there at various
places and, therefore, it is becoming
difficult for the Government {o make
purchases.

Sir, the Minister said that export
are going to be allowed but even after
the exports are allowed and suppose
the price falls down then it is the duty
of the Government to purchase the
comodity and create Dbuffer-stock.
Commerce Ministry must think about
crealing buffer-stock in all these cuom-
modities as a matler of policy. At the
mement it is done in respect of rice
and foodgrains, Buffer stock should
be built up in respect of other com-
modities as well.

Sir, now I would like 10 .sk some
poinied question. I would like to know
from the hon. Minister whether Gov-
ernment-without taking into conside-
ration other factors-is ready or will-
ing to give remunerative prices to
agriculturists or not. Secondly,
whether the responsibility fixed in
respect of Cotton Corporation of
‘India is going to be modified so that
it may be a competitor to the fraders
and thus help the agriculturists. Fur-
ther, whether Government is going
to create buffer-stock in respect of
<cotton as well
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Sir, we have come to know that
Reserve Bank is not giving sufficient '
funds to the Cotton Corporation of
India so that they may be able to
purchase the surplus commodities.
Government should assess the would-
be surplus in any year and for that
they must ask the Reserve Bank to

finance the Cotton Corporation of
India.

SHRI SHIVRAJ V. PATIL: Sir, the
hon. Member has increased the ambit
of the question too much and proba-
bly it may not be possible for me to
touch upon all the aspects which have
been projected before us by the hon.
Member. The hon. Member wanted to
know whether we would be fixing the
price for all the agricultural coinmodi-
ties and also creating buffer-stocks. It
may not be possible from the Com-
merce Ministry to reply to all these
guestions. This may be answered Ly
the Agriculture Minister, '

Sir, the hon. Member wanted to
know whether we are going to have
any permanent structure or perma-
nent mechanism to purchase cotton
through the Cotton Corporation of
India. This Body has been purchasing
cotton since long and we have certain
kingd of mechanism for this puarpose
but if the strengthening of this mech-
anism is necessary it can he lookes
into. This is not an assurance but it
can be looked into. It can be creaied.

MR. CHAIRMAN: Looking mto it
is an assurance.

SHRI SHIVRAJ V. PATIL: There-
fore Sir, in the next breath I am say-
ing that it is not an assurance. I am.
not giving an assurance.

MR. CHATRMAN: Actually he has
put a very specific question.
His question was, whether you will
open more centres, whether they will
function ag ‘competitors ¢, the other
traders: On this, if you have to say
that you are prepared to .look into
that, that is an assurance, Terms like
Took into it’ ‘see whether it is possi-
ble’ etc_ are assurances. \l

SHRI SHIVRAJ V. PATIL:
thankful to your good self for elu—

o
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cidating this question and giving me
an opportunity to answer it. But I
wag coming to that. I was trying to
say ‘that the question was whether
there would be a mechanism for this
purpose. There is a mechanism  for
this purpose. If strengthening of it is
required it can be locoked into. But, at
the same time I don’t want to be
bound by it because next time
I may get a paper saying. “You gave
an assurance, fulfil it.”  All aspects
have to be considered. I wag trying
to say that the Cotton Corporation of
India can work where there are re-
gulateg markets. The Cotton Corpo-
ration of India can go to Andhra Pra-
desh or Gujarat or Punjab or Mahara-
shira or, for that mattter, o any other
State where there are regulatedq mar-
kets. In the regulated markets the
cotton comes. Now they bid for the
cotton. A particular price is fixed. If
it is below a particular level, the
Cotton Corporation of Indiag would
purchase it at a  particular level.
The Cotton, Corporation of India will
enter that market and purchase ijt.
But if ther» is no market at all,
what price it should give, how the
price should be fixed, etc. are prob-
lems. So, I was trying to say what
will happen because of this peculiar
situation. I wag not at all trying to
apportion the blame or anything of
that kind. But, because of this pecu-
liar situation, this position is there.
We will be in contact with gll con-
cerned to see that the mechanism
necessary for it ig created. We have
been writing, we have been saying
that rgulated =market should he crea-
ted, As far as the buffer stock is con~
cerned, we may call it buffer stock or
some other gtock. Once the Cotton
Corporation of India purchases the
cotton, it is with the Cotton Corpora-
tion of India, for a pretty long time.
If there is no demand, it remains with
the Cotton Corporation 5f India.. We
may call it buffer stock, or we may
call it by any other name, It is going
to smell, or, it is going to look the
same, even if it is called by any other
name also. So, sir, the posiiton is
this. We are there to purzhase the
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cotton. we keep it in our goodown and
we make it available 1o the users at
appropriate price. It is a sort of buffer
stock also in a  way. It may not be
buffer stock in the correct sense of
the term, but it is a gsort of buffer
stock.

As far as competing in the market
is concerned, Mr. Chairman, you will
agree with the statement which T am
going to make, The intention of the
Government is to see that the farmer
do not get unremunerative prices and
they get remunerative prices. At the
same time the intention »f the Go-
vernment is t0 see that there is no
fluctuation,—fluctuation in such a nian-
ner that the industry and the others
concerned ang the users, also suffer.
These are the twin interestg which
have to be protected. @ We cannot
carry on g competition as such. Now,
we Wwere saying, this is a remunera-
tive price. If something more is avai-
lable to the farmer, it is allowed to be
taken py the farmer. But, if some-
body is there who is trying to see
that prices go down and remunerative
prices gre not made available, then,
we step in and we purchase the cotton
and we maintain the price. That is
the mechanism that we have. But if
you say that we should have a com-
petition ag such competition for the
Government—I would say. it is not ne-
cessary to enter into a competition. Go-
vernment is interested in protecting
everybody concerned,-everybody who
is connected with cotton. Right from
the grower to the user, everybody con-
cerned has to be protected. The first
man who will be protected is the
grower. He will be protected first.
We have taken steps. We are taking
We will protect him. But, at the
same time, we are not interesied im
entering into a competition and increa-
sing the prices in such a manner that
other aspects relating to it suffer.
So. the question of competition would
not be there. But we would certainly
see that remunerative prices nre made
availabel to the growers and to the
farmers. We are doing it; we will do
it.
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13.20 hrs.

The Lok $abha adjourned for
Lunch till twenty minutes past Four-
teen of the Clock.

e sty i i

The Lok Sabha re-assembled after

Lunch at Twentv-two minutes past
Fourteen of the Clock

Mr. Deputy-Speaker in the Chairy

BUSINESS ADVISORY COMMITTEE
Twenty-seventh Report

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): T heg to move:

“That this House do agree with
the Twenty-seventh Report of the
Business Advisory Commiitee pre-
sented to the FHouse on the 9th
March, 1982.”

MR. DEPUTY-SPEAKER: Next item
—Notice of Amendment by Shri
George Fernandes.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): I beg to move:

“That in the Motion,
add at the end—

“Subject to modification—

{1) Drop item ({(vii) Communica-
tions; and substitute in its
place, in the order of priority,
Labour.

(2) Increase the time allocated
for ‘Labour’ to 10 hours.

(3) Reduce the time allocated to
External Affairs to 6 hours.

(4) Increase the time allocated
to Agriculture and Rural De-
velopment to 12 hours and to
Health and Family Welfare to
7 hours.
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(6) Increase the time allocated for
Supplementary Demands for
Granis (General) for 1981-82
by 2 hours.”

Sir, as you will have seen irom the
Resolution of the Report of the B.si-
ness Advisory Committee, the LExier-
nal Affairs Ministry gets 10 hours
while—well, I am not particularly en-
amoured of that——ihe Labour Minis-
try, which firstly figures at item 11 in
the list of 26, have been allocated
only 4 hours. $€ir, we are currently
in the ‘year of productivity’. There
is a lot of disconient among the wor-
kers. The Textile workers' ctrike in
Bombay is not getting resoived. Theie
are ESM.A. and the National Secu-
rity Act. Only last month, almost
every worker had been told that if
he should ever again discuss n terms
of freedom, then he would attract the
mischief of the National Security Act
and the ESMA. The Government is
currently concerned with negotiating
or not negotiating with the Joint Con-
sultative Machinery and they cre im-
pounding the Dearness Allowanceg of
the employees. The Prime Mirister
eartier, during this year, had said that
she was to designate this year as one
which is to be called as the “Year of
Productivity”’. That was the slogan
and none of these is reflected, parti-
cularly in so far as the proposal 1o
have a discussion on the Demands for
Grants of the Labour Ministry is con-
cerned. I would, therefore, want .that
the time allocated for Labour must be
increased from four hours to ten
hours. I am sugegesting drooping of
Communications. The Minister .{for
Parliamentary Affairg had called a
meeting of party leaders. I was one
of those who attended that meeting.
In that meeting, it was agreei that
Communications would not figure.

MR. DEPUTY-SPEAKER: You were
also once Minister for Communica-
tions.

SHRI GEORGE FERNANDES: Yes,
very briefly; I wish I was there for a
longer time, :



